
Written All.itDe7's JULY 26, 19M Written Answers 14824 

(Kerala) have given notice to go on 
• 'work to rule' struggle from 13th 
July, 1967; 

-(b) if so, their demands; and 

(c) the steps taken by Governmoot 
to meet the demands? 

The Minister of State in the Deput-. 
aeilts of ParliamentarY Mairs aDd 
ComDumieatioDs (Shri I. lLGujral): 
(a) A notice communicating the in-
tention of the workers to ''work to 
rule" was received on 6th July, 1967 
but was withdrawn on 7th July, 1967. 

(b) The demand was to instal the 
T-43 trunk board at Kalpetta as 
against the proposal of the Circle to 
iristsl the same at Badagara. 

(c) The circumstances relating to 
the decision of the Circle were ex-
plained to the telephone staff, and the 
aeitation was withdrawn. 

ProhibitiOn Poliey 

&862. Shri Rane: Will the Minister 
ef Home Affairs be pleased to state: 

(a) whether the Planning Commis-
sion had appointed a study team to 
study the question of prohibition 
policy; 

(b) what are its main conclusions 
and recommendatioos; 

(c) whether the above-studY team 
has expressed its opinion not to en-
force prohibition throughout India as 
the States would lose by way of 
revenue about 400 to 500 crores of 
rupees every year; and 

(d) whether Government have ac-
cepted the report of the study team? 

'!be MlDlster of State in the MiDls-
try of JiIome Mairs (Shri Vidya 
vtaaran ShUkla): (a) Yes, Sir. 

(b) The Study Team has mainly 
recommended 3(} integrated and 
multi-phased prognunme for better 
implementation of the. prohibition 
laws in the dry States and dry areas 
arid a phased programme fOr the 

introduction of prohibition in the wet 
areas. 

(c) No, Sir. 

(d) The recommendations of the 
Tek Chand Committee in so far u. 
they relate to the better implemoo-
tation of the prohibition law in force-
is the resg6J;¥1.ibility of the State Gor-
errunents. The State GovernmentS,. 
by and large, have accepted these 
recommendations 'and are implement-
ing them to the extent that their 
finance permit. It has not been possi-
ble to get the States to implement 
the recommendations for introduction 
of prohibition in wet areas but this 
is still under consideration. 

S.C. & S.T., IA.S. & I.P.S. OJIlceno 

6853. Shri A. S. Kasture: 
Shri Tu.lsidas .Jadhav: 
Shrimati Sharda MUkerjee: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether it is a fact that the 
Umon Public Service Commission con-
siders the Scheduled Castes and Sche-
duled Tribes candidates qualified for 
unreserved posts when there are ~ 

served posts as well; 

(b) if so, how many LA.S. and 
LP.S. Officers belonging to SchedUled 
Castes and Scheduled Tribes zommu-
nities have been selected for un-
reserved posts since ~  and 

(c) the steps taken by Government 
to guarantee them equality of oppor-
tunity in the matter of public em-
ployment? 

The DePUty Minister in the MiDis-
try of Home Affairs (Shri K. S. 
Ramaswamy): (a) If the number of 
Scheduled castes and Scheduled Tribes 
candidates who qualify on their own 
merit without relaxation of stand-
ards, exceed the number of posts re-
served for them, the excess number of 
such candidates can be appointed 
against the unreserved Posts. 
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(b) None against unreserved posts; 
appointments have been made in the 
reserved quota. 

(c) The Scheduled CastesiScheduled 
Tribes candidates enj oy not only 
equality of opportunity in the matter 
of Public employment but a special 
further concession for purposes of ap-
pointment under Article 335 of the 
Constitution. 

Scheduled CastesiScheduled Tribes 
candidates are considered for posts 
reserved for them. If according to 
their normal positions in the exami-
nations conducted by the Union Pub-
lic Service Commission candidate3 be-
longing to Scheduled Castes and Sche-
duled Tribes obtain less vacancie3 
than the number reserved for them, 
the Union Public Service Commission 
has full discretion, in order to make 
up the defiCiency to recommend Sche-
duled CastesiScheduled Tribes ~ n

dates who may obtain a comparative-
ly low place in the examination 
except where the minimum standard 
necessary for efficiency of 'ldminis-
tration has not been reached. Thus, 
Scheduled CastesiScheduled Tribes 
candidates who qualify without the 
relaxed standard are first considered 
for appointment against the reserv-
ed quota and if adequate number of 
such candidates is not available, the 
other Scheduled CastesiScheduled 
Tribes candidates who may Qualify 
according to relaxed standards are 
considered by the U.P.S.C. in order to 
make UP the deficiency in the reserv-
ed quota. 
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